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project could not be completed. This is an important bridge which minimizes traffic
problem of twin capital city Naharlagun (Itanagar) by shortening the road length by
about 14 kms. | had brought this matter to the notice of hon. Minister of Railways.

Keeping in view of the importance of the bridge and problems being faced by
the people of twin capital city, Naharlagun (Itanagar), | urge upon the Government of
India to consider this matter for release of necessary funds in the present Budget for
its early completion. Thank you.

Demand to remove encroachment of land of the University of Hyderabad

SHRI ELAMARAM KAREEM (Kerala): Sir, | would like to draw the attention of the
House towards the forceful encroachment of large acres of land of the University of
Hyderabad, East Campus, by many private and public entities. University of
Hyderabad was established by an Act of Parliament in 1974 on the lines of point
number two of the 'Six-point Formula of 1973 after the historic movement led by the
people of Telangana, and it was allotted 2300 acres of land for academic purpose. |t
is one of India's most reputed central universities and is also an 'institute of
eminence'. The university's geographical location and particularly of this specific part
of the campus, which is now being encroached, is very crucial and is known for its
biodiversity. For the last several years, many private and public entities have been
trying to occupy the university land through several ill-tactics. However, a large part
of the university land is already given to many institutions. Students and other
stakeholders of the university have been continuously resisting this illegal
encroachment. | appeal to the Government to urgently intervene and end the illegal
and forceful encroachment of one of our premier educational institution's land. Also,
the existing land's mutation should be done in favour of the University.

Demand to ensure reservation in promotion for SCs and STs

il I A1 STPR([ABR): #eled, AT Hdied <ARATAY Bl faidh 7 HBRERT, 2020
D! FAFae JTdTeT AT 1226/2020 Fehel PHR T AT TR ITRIGS I Ua 3G H
e | RSt fava o= e 3 &1 I8 favy srdid qgcaqui &l

AEISY, 39 9T § 9 A YR IRBR DI B YeTHR g7 77 3R 7 81 YIRd
HYBR BT Y&l ST BT JATH G3Tl Ith AR/ TH. .U, STRIES TRBR & g




[4 February, 2021]

&1 05.09.2012 H 77 T Ui & BRI g gafT, RTAH ITRIES H YA 4
RSTIe &R 8l B &1 o forar o1 AR WRBR A ST, e
SIS U fUes a7 & Sl & fory |4iid iR ufiag 2l

HBIed, H AT HIEAH W WRBR A IS ARIY AT § [ AT A & 2
Faer & forg @Rd sgR uR, Ied Wik W ol fohar STy, At it fasri S
TS 2, SUGT GHEA Bl Ah| 39 fIART & SR RIS THera & il # & B,
T IR R &1 &1 ! A9 b o

MR. DEPUTY CHAIRMAN: The House stands adjourned till 9.00 a.m. on Friday, the
5" February, 2021.

The House then adjourned at three minutes past two of the clock
till nine of the clock on Friday, the 5" February, 2021.
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